IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

"HYDERABAD

C,P.Ne,31 of 2000 in OA,Ne,1050 ef 1999,

DATE OF ORDER:17-4-2000,

Between:
P.Chandraiah, .. Applicant
| _ and

1. N.C.Sinha, General Manager,
Seuth Central Railway, Rail Nilayam,
Secunderabad. ' |

» sRegpendent

COUNSEL FOR THE APPLICANT s: Mr.K,Sudhgkar Reddy

COUNSEL FCR THE RESPONDENT :: Mr.J.R.Gepal Rae
l;

CORAM:

THE HON'BLE SRI JUSTICE D.H.NASIR,VICE CHAIRMAN

THE HON'BLE SRI R,RANGARAJAN,MEMBER (ADMN, )
t ORDER
(PER HON'BLE SRI R.RANGARAJAN,MEMBER (A))

Heard Mr,K.Sudhakar Reddy, learned Ceunsel fer the

| Applicant and Ms.Shakti fer Mr.J.R.Gepal Rge, learned

Standing Ceunsel fer the Respendent,
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" s given er net, After giving age relaxatien, the case eof
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2. The Order passed in the OA dated 22-7-1999 is te place
the case of the applicant befere -the gpprepriate autherity
whe is cenpetent te relax the age, It is stated fer the
regpendents that thé General Manager has placed the file
befere the cempetent autherity viz., Railway Beard, te
censider the case ef the app}icant fqr relagxatien eof age.
Hewever, by Order Ne.E(NG)II-2000/RC-5/4 CAT, dated 13-4-2000,

the case of the applicant was rejected.

3. We have perused the letter dated 13-4-2000, This
letter does net speak eof relaxatien of age, It enly says
that there is ne greund fer relaxatien ef minimum educatienal
qualificatien ef class VIII pmassed prescribed fer appeintment
15 Greup-'D' categery en the Railways. This reply cannet be
said te be a preper implementatien ef the Judgment in the OA,

The gutherised autherity sheuld say whether age relaxatien

the applicant may be cengidered in accerdance wttﬁyhe rules.
Hence, the Order dated 13-4-2000 cannet be sald a preper

implementatien ef the.Judgment in the OA,

4, Hence, the Order dated 13-4-2000 is hereby setaside, so
far it applies te the applicant in the CP, en the greund that
it is net the preper implementatien ef the Judgment given in
the OA. fh:sght}he regpendents have issued this Order ewen
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belatedlyzifo extensien of time was granted s it was net
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S5 In view of the abeve, we are of the epinien, that the
regpendents have net acted in accerdance with the directiens
given in the OA, Hewever, as a secend chance, we direct the
apprepriate autherity te issuve a preper Order within a period
of 30 days frem teday and that Order sheuld reach the gpplicant

within that stipulated peried.

6, The CP is clesed with the abeve ebservatiens. Ne costs.
M B _:f e —— --_—] i
- -
{R.RANGARAJAN) (D.H.NASIR) ~—
MEMBER(A) . VICE CHAIRMAN - 3
/
DATEDithis the 17th day ef April, 2000 9
--------- - - - - ‘wﬂ

Dictated in the Open Ceurt
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